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BEFORE THE NATIONAL GREEN TRIBUNAL PRINCIPAL BENCH

NEW DELHI
ORIGINAL APPLICATION NO.447/2023

IN THE MATTER OF:

News item published in The Times of India dated 02.07.2023 titled “2

workers killed in factory blast in residential area”

Status Report on behalf of the District Magistrate, North-East, Delhi

pursuant to Order dated 08.01.2024

1.

3.

. judgements that liability of the person undertaking hazardous activitie
qumerclal gaine and any accldent and loss is absolute was also

That the present report is being filed pursuant to Order dated 08.01.2024
passed by this Hon'ble Tribunal, On the said date, the Hon’ble Tribunal was
apprised of the relief measures taken by the Department post the incident in

question. After completion of necessary formalities, ex-gratia amount of Rs.

10 Lacs each was released in favour of 02 families of deceased victims and
Rs. 02 Lacs was given to one injured victim in light of guidelines issued by
Government of NCT ~of Delhi vide. order
No.F.1(87)/Relief/BuildingCollapse2010/2663 dated 05.03.2020.

As regards to the issue of compensation to these victims in terms of any
other earlier order of this Hon'ble Tribunal and calculation of the same as
provided under the Motor Vehicle Act or any other relevant enactment, as
mentioned by this Hon'ble Tribunal in its order dated 08.01.2024, it is
respectfully submitted that to explore the matter, the Ld. Govt. Counsel has
provided copies of ‘orders issued by the Hon'ble Tribunal in the OA No.
65[202‘1 and 'OA_ No. 171 /2021 Both-the orders have been perused and it

‘has been found that in both‘the orders the compensation was granted to the

victims who ‘were working in ‘the already running factory, the issue of

conforming and non-conforming areas being an additional fgctor in

calculating the compensation,

In the matter of O.
and DCP (concerned),
ascertain the compensation payable to the victims,
compliance of the Provision of Water Act, Alr Act, anq t .
(Protection) Act, 1986 or any other relevant law on the subject alongwith
othet causes and remedial measures etc. Further, the principle of absolute

liability which is an established law since MC Mehta (1987) and later
s for

Director Industrial Safety and Health were directed to
the status of the

he Environment

referred to.

A. No 171/2021, a Joint Committee of CPCB, DPCC, DM"

-
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st el e e e e
port . working in factory running in
violation of judgement of Hon’ble Supreme Court in MC Mehta Vs. UQJ and
others in residential area. The compensation was éssesscd based on formula
derived from the environmental policy framed in compliance of NGT order
31.08.2018 in O.A. No. 593/2017. Accordingly, the compensatio‘n damages
were imposed on the owners (landlords and tenants) of the properties in
violation of safety and environmental norms. The Hon’ble Tribunal was
pleased to issue orders for recovery of such compensation from the

concerned persons i.e. the owners/tenants of the violating units.

. Accordingly, It is humbly submitted that in view of the Hon’ble Tribunal

directions dated 08.01.2024, Status and Action Taken Reports were sought
from the concerned department i.e. DPCC, CPCB, Delhi Police, Industries
Department, Jt. Labour Commissioner (NE & SHD), Fire Department etc.
Further, a joint meeiing with the representatives of above mentioned
departments was convened on 06.03.2024 and 21.03.2024. The relevant
sections of the report (minutes annexed) in view of the Hon’ble Tribunal
Orders issued in O.A 65/2021 and 0.A. 171/2021 as provided by Ld. Govt.

Counsel is submitted as below:-

a. It is submitted that the proceeding by the Labour Department,, GNCTD
are on-going in the instant case under Employee Compensation Act
1932, which are pending for claim/representation to be filed by the
Claimant and owner of the factory. Further, it is humbly resubmitted
that the ex-gratia amo'ﬁnt of Rs. 10 Lacs has already been released in
favour of 2 families of deceased victim and Rs. 2 lacs was given to one
injured victim vide order dated 02.01.2024 in light of the relevant
guidelines applicable by the office of District Magistrate, North-East.

b. As per the directions of the Hon'ble Tribunal dated 08.01.2024, diligent
efforts were made in consultation with departments as mentioned above
to devise an dppropriate means for calculation of compensation to be
paid as per Environmental Compensation Policy framed in compliance of
NGT Order dated 31.08,2018 in OA No, 593/2017. This was referred to
in terms of orders passed by Hon'ble Tribunal in matters of O.A. No.
65/2021 and O.A, No, 171/2021,

¢, The details of the victims deceased and injured in the incident are as
below: '

Victins deceased = 1, Sh, Bablu Kumar S/o Dharamveer
" 2, Sh. Ram karan S/o Lahri Singh
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e.

f.
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Victims Injured = 1. Sh. Sahil S/o Charan Singh
2. Sh. Deepak S/o Vijay Veer Singh
It was also revealed that Sh Deepak S/o Vijay Veer Singh who was injured
in the incident is also the owner / tenant of the second unit i.e. Injection

moulding & dye un.it, in the same premises.

Accordingly, for the aforesaid incident, i.e. News item published in the Times
of India dated 02.07.2023 titled “2 Workers killed in factory blast in
residential area”, it was revealed from reports of DPCC, MCD, Delhi Police
and other relevant Department that the units wherein the blast occurred
was located in non-conforming area and two units were being run in the
same premises. Moreover, no consent to operate or establish the units was
obtained by the unit owner/tenant or the landlord. It was further revealed
that both the units (plastic bottling and injection moulding and dye) which
were ‘being run in the premises were of the “Orange” Category as per the
applicable pollution index.

Therefore, the compensation liable to be paid to the injured and legal heirs of

the deceased victims by the landlord of the premises and owners/tenants of

the polluting units, as per the formula quoted in prior NGT cases is

suggested as below:

The Environmental Compensa
LF1 x LF2 (EC-Environmental Compensation, PI Pollution Index of Industrial

Sector, . N-Number of days of violation, R-A factor in Rupees for
al Compensation (Rs.250 as average Rupee factor as
recommended by CPCB), S- Factor for scale of operation (0.5), LF1-
ulation factor where unit is located (2.0 for NCT of Delhi), LF2-Type of

industrial collector in conformity with MPD in which unit).
to the injured and legal heirs of

d owners/tenants of

ested as below:

tion as per the formula is EC= PIxNxRxSx

Environment

Pop

Therefore, the compensation liable to be paid

the deceased victims by the landlord of the premises an

the polluting units, as per the formula quoted above is SUgg
EC= PI *N*R*S*LF1*LF2

, {EC-Environmental Compensation,

PI Pollution Index of Industrial Sector: 50, as per orange category
N-Number of days of violation: 33 (calculated based on MCD report
that the inspection was done on 30.05.2023 and the incident occurred
on .1.07.2023 as the date of rent agreement not available)
R-A factor in Rupees for Environmental Compensation (Rs.250 as

average Rupee factor as recommended by CPCB),

. S- Factor for scale of operation (0.5),



g. Hence, the EC of Rs.
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LF1- :
F1- Population factor where unit is located (2.0 for NCT of Delhi)
LF2- Type of industrial collector in conformity with MPD in which unit-’
1.5 for non-conforming area.
engaged in green/orange /red category activities

Further, the units which are
der Air/Water Act, EC amount will be

and operating without Consent un

doubled.

Therefore, as two units with activities o
ing, the total EC works out to be:

f manufacturing plastic bottling and

Injection Moulding and Dye were operat
Total EC (for 2 units)= 2*2*EC
= 2*2 (50*33*250*0.5*2*1.5)
= Rs. 24,75,000
24,75,000 (Rupees Twenty four lakh
d above should be levied equally on Sh. Naresh
a no 267- Gali No. 3/22,

vVirender Yadav (1st unit
wner

s seventy-five

calculate
wner of the premises at Khasr
Delhi), Sh.
pak s/0 Vijay veer Singh (0
at is, Sh. Naresh Kumar Sharma, Sh
Veer Singh have to pay 1 /3
pensation (Rs.

thousand) as
Kumar Sharma (o
Near Metro Pillar No.5, Village Gokalpur,

owner wherein blast occurred) and Sh. Dee

of the 2nd unit in the same premise). Th

Virender Yadav and Sh. Deepak S/o Vijay
share each ( Rs. 8,25,000) of the total Environment Com

24,75,000).

. Further, It is proposed tha
pensate

t out of total EC amount i,e, Rs. 24,75,000, Rs. 11

d to the Legal Heirs of the

and Sh. Ram karan S/oL
e compensated to the inj

deceased victims,
ahri Singh, and
ured

lakhs each may be com

Sh. Bablu Kumar S/o Dharamveer

the rest of the amount, Rs. 2,75,000 may b

victim, Sh. Sahil S/o Charan Singh.
It is proposed that in the event that the injured victim, Sh. Sahil S/o Charan
singh, does not come forward even after being provided adequate opportunity

of appearance to receive the compensation Or fails to submit required
documentation for release of compensation, then, the amount, Rs. 2,75,000
qually to the Legal Heirs of the deceased

ursed and compensated €

will be disb
victims, Sh. Bablu Kumar S/o Dharamveer and Sh. Ram karan S/o Lahri
Singh.

pak S/o Vijay Veer Singh who was also

her proposed that Sh. Dee
amount of Rs.2

recipient of the ex-gratia

ot be compensated bein

It was furt

he incident and was the
g the owner of

ulding & dye
g and thus

injured in t
the extant policy, shall n

nit and tenant of the pre

ot be treated as a benefici

Lacs as per
the second u
unit. He cann
cannot be compensated.

mises, 1 .€. Injection MO

ary of his ownl wrong doin
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S. It is humbly prayed that this Hon’ble National Green Tribunal may be pleased
to take this report on record and pass such further orders or other orders as
this Hon’ble Tribunal may deem fit and proper in the facts and circumstances

of the case.

\ o?—“‘
Rekha Rania S!h% %na

SDM Yamuna Vihar
O/o District Magistrate
North-East Delhi
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Government of NCT of Delhi AN N EX URE = 1

offi
o ect:) ;)f) ::te iSub Divisional Magistrate (Yamuna Vihar)
rict Magistrate North East District Complex,
Nand Nagri, Delhi-110093

No.F.SDM(YV)/185
(xvy/ /2023/094759669/|yYy Dated: 21.03.2024

MINUTES OF MEETING/ JOINT REPORT

nder the Chairmanship of District Magistrate,

District-North East on 71.03.2024 at 12.00 Noon in Meeting Hall to discuss the matter
related to compensation in respect of NGT order dated 08.01.2023 and the orders
shared by Learned Counsel to the Office of District Magistrate, North East regarding

pgyment ‘of compensatipn to the compressor blast at victims/deceased in a factory
situated in Gokalpur Village in Yamuna Vihar Sub Division on 01.07.2023 in NGT

court matter O.A. No. 447/ 2023.

A meeting was convened u

List of Attendees:
As per Annexure-A.
1. The District Magistrate welcomed all the participants and briefed them about
the matter and purpose of the meeting.

d that Two deaths and two person were injured during the

2. It was reveale
e to compressor burst in Gokalpur Village on 01.07.2023.

_accident happened du
rs that the landlord was a habitual

3. It has been informed by the MCD officers t
offender and lets out his premises to run un-authorized industrial
activities/factories by the tenants. Same premises was being used to run

similar activities before the present incident.

4. Two unauthorized Factories/Industrial units
molding & dye) were functional in a single premise
Village. DPCC representative informed that this nee
as a factor in calculating the EC amount.

(plastic bottling & Injection
s in the locality of Gokalpur
ds to be taken into account

eeding by the Labour Department, GNCTD are on-
Compensation Act 1923, which are

5. It was revealed that the proc
e Claimant and owner of the

going in the instant case under Employee

pending for claim/representation to be filed by th
factory. Further, it was discussed that the ex-gratia amount of Rs. 10 Lacs has

already been released in favour of 2 families of deceased victim fmd. Rs. 2 lacs
was given der dated 02.01.2024 10 light of the

/ to one injured victim vide or

relevant guidelines applicable by the office of District Magistrate, North-East.

6. The DPCC informed that there are several categories to define an industrial unit
category and the units as referred in the matter falls under the category ©

ORANGE.

Page 1of4
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7. The MCD Officers

allowing the tenants to run

. The details: of the victims deceased

105

informed that an inspection was done by them ang
referred factory/units were found not functional and in absence of the above
rent agreement etc, 33 days have been Calclfxligfeé

e

legal document/evidence like
for compensations on the basis of last inspection i.e. 30.05.2023 [Period fr
om

30.05.2023 to 01 ,07.2023].

furnished l'Jy ghe MCD and DPCC, the Owner wa
fgctory (Injection Moulding and Dye Units & plastjS
in unauthorized manner. s

As per the repdrt already

bottling unit) in its premises
and injured in the incident are as below:

Victims deceased = 1. Sh. Bablu Kumar S/o Dharamveer
2. Sh. Ram karan S/o Lahri Singh

Victims Injured = 1. Sh. Sahil S/o Charan Singh
2. Sh. Deepak S/o Vijay Veer Singh

/o Vijay Veer Singh who was injured in

It was also revealed that Sh Deepak S
f the second unit i.e. Injection moulding

the incident is also the owner / tenant o
& dye unit, in the same premises.
i.e. News item published in the Times of

10.Accordingly, for the aforesaid incident,
ers killed in factory blast in residential

02.07.2023 titled “2 Work

aled from reports of
t the units wherein the

DPCC, MCD, Delhi Police and other
blast occurred was located in
run in the same premises.
s was obtained by the unit
aled that both the units
ere being run in the
e pollution index.

India dated
area”, it was reve

relevant Department tha
non-conforming area and two units were being

Moreover, no consent to operate or establish the unit
dlord. It was further reve

owner/tenant or the lan
(plastic bottling and injection moulding and dye) which w
premises were of the “Orange” Category as per the applicabl

injured and legal heirs of
and owners/tenants of the

Therefore, the compensation liable to be paid to the
NGT cases is suggested as

the deceased victims by the landlord of the premises
polluting units, as per the formula quoted in prior

below:
EC= Pl *N*R*S*LF1*LF2

C-Environmental Compensation,
: er orange category
on MCD report that the

N-Number of day 4 on 1.07.2023 as
on 1.07.

inspection was done o

the date of rent agreemen
R-A factor in Rupees for Environmental Compensation (Rs.250 as

Rupee factor as recommended by CPCB),

S- Factor for scale of operation (0.5),
LF1- Population factor where unit is located (2.0 for NCT of Delhi),
LF2- Type of industrial collector in conformity with MPD in which unit-1.5 for

non-conforming area.

t not available) .
averag

Page2of4
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Further, the units which are engaged in

, the ._ green/orange

and operating without Consent under Air/Wéter A%ct/ regccategoty activities
doubled.. » - amount will be

Thercfore, as two units with activities of manufacturing plastic bottli
Injection Mould'mg and Dye were operating, the total EC works out tooégfng and

Total EC (for 2 units)= 2*2*EC
= 2% (50*33*250*0.5*2*1.5)
= Rs. 24,75,000

Hence, the EC of Rs.24,75,000 (Rupees Twenty four lakhs seventy-fiv

thousand) as calculated above should be levied equally on Sh. Naresh Kumai
Sharma (owner of the premises at Khasra no 267- Gali No. 3/22, Near Metro
pillar No.5, Village Gokalpur, Delhi), Sh. virender Yadav (1lst unit owner

- wherein blast occurred) and Sh. Deepak s/o Vijay veer Singh (owner of the 2nd
unit in the same premise). That is, Sh. Naresh Kumar Sharma, Sh Virender
Yadav and Sh. Deepak S/o Vijay Veer Singh have to pay 1/3r share each ( Rs.
8,25,000) of the total Environment Compensation (Rs. 24,75,000).

Further, It is proposcd that out of total EC amount i,e, Rs. 24,75,000, Rs. 11
lakhs each may be compensated to the Legal Heirs of the deceased victims, Sh.
Bablu Kumar S/o Dharamveer and Sh. Ram karan S/o Lahri Singh, and the
rest of the amount, Rs. 2,75,000 may be compcnsatcd to the injured victim,

Sh. Sahil S/o Charan Singh.

It is proposed that in the event that the injured victim, Sh. Sahil S/o Charan

singh, does not come forward even after being provided adecquate opportunity of

appearance to receive the compensation or fails to submit required
documentation for release of compensation, then, the amount, Rs. 2,75,000 will

be disbursed and compensated equally to the Legal Heirs of the deccased

\éi'ctir}r:s, Sh. Bablu Kumar S/o Dharamveer and Sh. Ram karan S/o Lahri
ingh.

It was ﬁ}rther proposed that Sh. Deepak S/o Vijay Veer Singh who was also
injured in the incident and was the recipient of the ex-gratia amount of Rs.2
Lacs as per the extant policy, shall not be compensated being the owner of the
second unit and tenant of the premises, i .e., Injection moulding & dye unit. He
cannot be treated as a beneficiary of his own Wrong doing and thus cannot be
compensated.

It is huml'fly prayed that this Hon'ble National Green Tribunal may be pleased

to.take this regort on record and pass such further orders or other orders as

t‘;l';x;l Hon'ble Tribunal may deem fit and proper in the facts and circumstances
e case. '

fgﬁgf;dice Officers has provided copy of Charge sheet to be filed in the Honble

Page3of4
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Copy forw
1.

AN AR
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ed 01.07.20213 (15.18Hrs) has been furnished by
e DFS

Officers.
The meceting ended with a vote of thank to the Chair.
211+
(Rekha Rani harma)

8DM (Yamuna Vihar)
Dated: 21.03.2024

arded tot the following for kind information:-
Govt. of NCT of Delhi, 5, Shamnath Marg

PA to Divisional Commissioner,
Delhi-54.
sioner, Govt. of NCT of Delhi, 5, Shamnath Marg, Delhi-54

Labour Commis
North East District.

PA to District Magistrate,
PA to ADM (North East District).
t, Seelampur, Delhi-110053.

The DCP, Delhi Police, District North-Eas

The Dy. Commissioner, MCD Shahdara North Zone, KeshavChowk, near
ShyamlLal College, Delhi-110032.

The Sr. Environmental Eng., CMC-I,DPCC, Vikas Bhawan-II, Civil Line, Delhi-
110054.

The Member Secretary, CPCB Board, Parivesh Bhawan, Maharishi Valmiki
Marg, East Arjun Nagar, Vishwas Nagar, Shahdara, Delhi-110032.

Director Fire Services, GNCTD, Connaught place, New Delhi.

o-
10.AI Attendees concerned/ Stake Holders.
P Ve
(Rekha R;iyrsjz\arla)

i

SDM (Yamuna Vihar)

Pago 4 of 4

(&)
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ANNEXURE- 2 16

UFI'ICE OF -rl‘ ‘

MMISS 145
Room No. ?);{QEDARA NORTH ZONE L&@ |
Email id: 'D‘CKQG"{“’ C';lmvk. Shahdarn, DELHI )
- Medshahnortlzone il,eom T miyhai i
Phone No. 011.714¢ 1313 =

‘No. AC/SH/N/2024/D.- _R379

Datc- 02.03.2024

To,
Mrs. Rekha Rani Sh
SDM arma,
Yamuna Vihar

Madam,

Su

b: Qlarification/Sceking report regarding violation of Environmental law/rules thereon
by the factory owner/tenant at premises no. Kh, No 2667 Gali No. 3/22, Near Metro illar
No. 5. Village Gokalpur, Delhi-110094

Reference your letter No. SDM/YV/2024/101 dated 29.02.2024 regarding on subject site
zbove. ‘

1t is intimated that a status report by way of affidavit on the behalf of respondent MCD
with respect to the Hon’ble NGT court order dated 16.10.2023 was filed in the court on its
NDOH 08.01.2024. Copy of the same is forwarded here with which is self explanatory.

Administrative Officer
Shahdara North Zone
Encl: As above
Copy to:-

1. Dy. Commissioner, SNZ — For kind Information.
2. Asst, Commissioner, SNZ
3. Office Copy.’
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PRINCIPAL BENCH, NEW DELBS
Original Application No. 447/2023

'RO .

Inre: i 4 :
re: News item published in the Times of India dated 02.07.2023 titled

ST

RESPONDENT MUNICIPAL CORPORATION OF DEL

“02 illed i
workers Killed in factory blast in residential arca”
NDOH: 08.01.2024

AvIT ON BEHALF OF

S PORT BY WAY OF AFFID
B _WITH

North Zone, MCD, on behalf of Respondent/MCD.

I the above named deponent do hereby solemnly affirm and decl

I.

2'

4.

_R-Espgc‘r TO.ORDER DATED 16.10.2023

Affidavit of Sh. Arun Kumar, aged 41 years, Assistant Commissioncr, Shahdara

are here as under:-

Shahdara North Zone,

That 1 am presently workinéas Assistant Commissioner,
asis of the record

MCD and am fully conversant with the facts of the case on the b
maintained and made available in this regard and as such am competent to depose

and swear the present affidavit on behalf of Respondent MCD.

That the instant report/affidavit is being filed pursuant to order dated 16.10.2023 of

this Hon’ble Tribunal.

That at the outset the answering
Tribunal to file the present short status report
liberty to file further detailed reply/affidavit if n

Respondent/MCD craves leavé>of this Hon’ble
ini response to the p:g:wcx}t OA with the
eed arises or the' Hon’ble Tribunal

direct to do so.

That in compliance o
16.10.2023 an inspection was carried out by the concemed Licensing Inspector on

12.12.2023 at Kh.No. 267, Gali No. 3/22, near Metro Pillar no. 5; village Gokalpuri

£ Hon’ble NGT matter OA No. 447/2023 and order dated.

el
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A
R A L T

U Vtuer g . .
ETINGTS w3y 8 g P SUpreme Court dated 07.05.2004 in WPC No.

i nmnl‘:;‘:, ::;\‘n Vs, Unton of Indla and others' action against
) entinlnon conforming arens in Delhi are regularly

n Jotnt survey by MCD along with other agencics i.c,
®1¢ are also bafng carried out regularly and action

found Nnning ih non ¢ohfirming area are being taken as per

Provision of Dve ™
5. Recently actio

h bhen
Rarawal N hes taken by McD along with the joint team of DPCC, SDM
i "5 BSES ang Delhi Police during 2023 and 06 illegal factarics running
of Gokalpurg village have been sealed.

. SCS Was vacant tj|] May 2023 as per report of the concerned
Licensing Inspector of the area who used to visit the area regularly and no activity of

any indusﬁallfactoqr nature was found running in the area.

Submitted please,
t
Asstt. Fmnissioner
~ . ) - Shahdara (North) Zone
Verification: Munlcipal Corporation of Dethi

Vedfied at Delhi on this 05 Day of January 2024, that the contents of the above
zffidavit are true and comrect to my knowledge derived from the official record
maintained by the MCD and I believe th; same to be true and correct.

ent

2o, .
< -Asstt:Commissioner
1+ Shahdara (North) Zone

e Nty

£ Munlcipal Corporation of Dalhl
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ANNEXURE- 3

File No

/{356183/2023/LEGAL CELL~Di>c%PCC/(IO)/(lo),(7
i 0)/Leg-23 (Computer No. 182167)

Subject: NGT
: Matter o
dated 02.07,2 A No, 447/
:07.2023 3 ,,, 2023 “Ip rq..
Workers kllled |, factory .bl:!vsetv;l: :::ze’:l‘::’l:shed in Thi'r’lme's of Indla
al area at Gokulpurl”

inspection was co OA No., 447
nd - 447/202

Ucted with ppcc and Sspm 3, notice dated 05.07.2023 was received and a joint

(Yamuna Vihar) officials on 13.07.2023 at Khasra No.

. ’
pu ’ De

present insid he Ins :
€ the premise couldn’t pe ascens’ecuon- Hence, th2 information related to machineries
ned. Subsequent'y, DDMA staf* of DM North East was

nta d 1 r DIOV'd ngo II r “1 Il”aﬂo“ ’Id ra hs taKEll bV t“e”

1. The premise
Wwas sealed by Delhi polj ;
9:00pm. y Delhi Police (Gokulpuri PS) on 12.07.2023 between 8:30pm and
2. Naresh Kumar Sh
arma (Ph-
No. 3/22, near Mot p”(, hN95401.56410) Is the owner of the premises at Khasra No. 267, Gali
mandi. The premise is d?rld C;'Sl, Village Gokulpur, Delhl-110094 resident of Maujpur near sabzi
) vided In two parts and i
commercial activity. has been given to two different tenants for
3. Tenant1-vY
incident. H adav. The Incident happened In the unit of Yadav, who was absconding after the
unle - He started shifting and installation machinery for 2lastic water bottle manufacturing
i none part of the premises from June 2023. During the Installation, compressor exploded
probably due to the overflow of gas belng filled in the compressor on 01.07.2023 between
2:30pm and 3:00pm.
Bablu Kumar s/o Dharamveer (aged 38) known to have a shop In Bawana, came to install the
compressor in the above mentioned unit, dled on the spot due the explosion of compressor.
Ram Karan s/o Lahri Singh (Ph- 7827265005) aged 60, Auto Rickshaw driver In whose auto
rickshaw, bablu came to Install the compressor, was also present In adjacent unit of Deepak,
died on the spot after partition wall broke due the exploslon of the compressor.
Sahil s/o Charan Singh (aged 22), who was the assistant of Bablu was helpirg during the
installation, suffered major Injuries during the explosion. He was taken to the GTB Hospital,
Seemapuri by nelghbour Amit Kumar (Ph- 8700594079). Sahil was discharged from the hospital

on 12.07.2023.
Tenant 2 — Deepak s/o Vijay Veer-singh (Ph—_ 7531280999) aged 33 was ope-ating in the activity

of Injection moulding and dye also suffered minor injuries.
8. Alakh Niranjan was the previous tenant of the premises mentloned above, who had vacated the
premises in December 2022. Since then, one part of ‘the premise was vacant till May 2023,

where the above mentioned Incident took place.
Above mentioned unit l§ located in residential area of Gokulpur village. Such commercial activities
can only operate after taking a valid license from MCD. So, MCD mzy be asked to ensure compliance
of MPD 2021 and also to keep a strict vigil of the sald area so that no such incidents take place in
future. If any unit is found in non-compliance of MPD 2021 or found operating without license,

)(
. ‘/"’_ "s
= \o1 \V’

3 oa’{7—°2—3 - ; \ ,D?&

should be sealed immedilately by MCD.

Generated from eOffice by Nipun Beniwal, JEE(NIpun), JR. ENVIRONMENTAL ENGINEER. DELHI PCLLUTION CONTROL COMMITTEE o1 13/31/2C23 CS-1C P4
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ANNEXURE- 5

€75 .l i
4 )" SRR TR L (Rt & oo sty et
I fids (s Iy

P Y e 5 ot 51

OFF FICE OF
THE ‘

GOVT. OF NeT 0;?)TNT LABOUR COMMISSIONER

ELHI, LABOUR DEPARTMENT

DIST
vmmv,]::\(,:\T AS‘"/\HDARA & NORTH-EAST
A NAGAR, JHILMIL COLONY

o » SHMIDARA DE
LHI-
No. CE c.b/stmxwzoh/\m,\ ) HI-110095 .
o Date: Qc\”,\?»\'

T Rt*mm‘Rp o %
SRR J3 gg:;“’b}{}m;wi‘ Ofﬁ’léhms ini comprcqsor blast at a plastic molding
ry: Khasra NO 267{Gﬂh No: 3 /22 Gokalpur, Delhi

\umar. S/ deceased Sh 1iid ‘appearcd oii04. 0312024 arid e Has also
]mg h AClaer'_v'Hchvcl‘ hc dcpcndents/ legal heirs of both-the. deceased -
y il »f 03:2024. They were, ngam ‘sent notices for -
tigh 'speed post as “well as through ‘whatsapp
Wchkmcn appcarcd on 20 03 20"4 though

)

L\\ \ S .\ IR st e T YO

To, _ - .
'SpM, Yamuina Vihar, DC Office Complex; Nand Nagri, Delhi-110093.~
‘,;}(pf IR 1 7 ! "

e N e s N e e s
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~ ANNEXURE- 6
Delhi Fire Service | |
- 9% 7i./Page No. I
(s <)
(Océiirrerice Book) g
R8 /Da % 18 /Date MWSMHW—Q&%@_—\

Wime | Q. wemd/Occurences
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[,IST,J COXULPURL Uploaded File Ho.: 4967313
£ . . e Uploadad Oate} Time: 03-Fabi-2024 14:23
‘ s e MRS TR

LiF.-V [pftpe afa wd -V

iy ANNEXURE- 7

AT ary ) P
(Under Section 173 ér.v.c.)

(Zvz whv d@fRar o 173 % asmf)

1.District (PR NDRTH £25T
AR Noteg sy 027 P.S.(AT1): GOXUL FURI Yaxr(ivf): 2023
N \ Date(Rafay: 0170772023
= 7 Charge Sheet No(xRm Tra¥s/amde ey gz 81730542
3. Date(R=TE): 3170172022 000D ’ AR NES
2 : r
~sNof®mE) Aas{ziRiTm)
: iRt Sections(uranf)
2 IPC 1860 T
3 IPC 1660 7 ; %A
5. Type of Final Form/Report(3iaw wni/Rd¥ & v&):  CHARGE SHEET ‘
£.17 FR Unoccurred(Tit SRw s aufem:
7.1 Charpe sheet{T g oy e e
Rank (7Z): ASST. St (ASSISTANT suB- PIS No. (€.):28930690

S Name of LOLSTT FDETE & 7W): MANVEER
{21 the time of charge sheed(&T T3 oRw s 'W)
© {2){®) Name of comptainant / informant (Resazl/shaat 23 o w1 W) HASI MANVIR

ring Investigation and relied upon:

()T Father's § Husband's name(Ran / v & am:
overed orDisposal ’
Prasor

red/sclzed du
ﬁ-‘é’mmrmﬁ)z o
hom/ where rec

20 Detzils of Properties JArtides /Documents recove
From w

mtmm/mmﬁm/m = faam
S>o Property Description Estimated Value  PS. Property
zz. s=<RoEEw gin RsJ) Register No. 'seized

: 7+7 (¢A) kmwﬁ:ﬁmd. Fy/wamammﬁn% |
NO.267 H.NO.C-28, RS e

. omms R <~ '000089/2023 T JKHASRA.
i GALI NO.3/22, VILLAGE GOKALPUR
DELH! S R
11 parricsiars of accused persons charge-sheeted/PIR prepared (MY U7 aifta sfrgst @ Rrator ):
<. NogE= ECTI: 1
(i) tzme(Amy VIRENDER YUAMR
yhether verified(7T7 grarfun §7). YES
(i) Father's Hame(fom &1 AT DALPAT YADAY
(311 ) Date/ Year of birth (wwtafusady: 1978
(v ) Sex(AmeALE
{v) eationality(OfzTaDINDIA
{vi) Passport tiaAuravit gEAT).
Date of 1ssuelurd ol & faftn: Place of Jssue(1{y aie) w1 T4




/ (i yReligion(tr):

2
¥

( xvil ) Previous convictions with case references(

(xviii ) Status of t
12.particulars of accused persons(suspect)-

None

13.Particulars of witnesses to be examined(guamy firy 913 AT wATE! W REn:

a7 vy
~

118 i

J
/

¢ KUL PURI :

J mgI,LQQ- P.S.: GOKUL PUR| ,
gﬂ* e FIRN0.: 0278/2023 N.CR.B/q7 . ameet
. LILF.-V /Qhg% afa md-V

o iy SC/ST/OBC(3r Y/ a3 snfy aren R afy:NOT KN
(1x) Occupatlon(ETadma): NOT KNOWN e OWN

(x) Address(Ta):
s.No. 'Address Type Address

(®E) (T TER) (Tm) :

|1 [Present Address

[

i 2 Permanent Address

\Whether verified(¥m seaTiia ) YES

{ xi) Regular Criminal No. {if known)Prafa st W (afk am B

{ xii )Date of arrest(frend 6t faf2):04/07/2023

{ xiii Date of release on bailmrra w fgré 7 Rf):

{ xiv) Date on which forwarded to count(=ITaTEY ) N33 o Rfd):

Under Acts & Sectlons(fafam v arad):

' Nou(ms.) | Acts(sfFr ) - ' M
1 | 1pc1860. 287

ERRt — | 338

{xvi) Details of bailers./ sureties(FATARGT BT «qr):

Name(aT):

Father's / Husband’s name(Ryar / gfay o1 am):
Ocaxpaxion(aﬁ'm

Address(Tan: . . —

“~SNo. Address Type “Address
(md) (a1 = I (gam ) e

G-12,GALINO 2,26 BLOCK;ANGA w?mn GOKUL PURI, NORTH EAST, DELH! INDIA
AL (AL BA AR 1AA S L (Sall y UERT L
G-12, GALINO 2,2 G BLOCK GANGA VIHAR, GOKUL FURI. NORTH EAST, DELHI, INDIA

(xv)

T1 Present Address |
-5~ “permanent Address

1dentification(TgaTa).

Date of Birth(a=afafay:
Any Other ID Proof (GASHMTN: e (T T [
~—SNo. (md) 1D Type (AT % wET) T 1D Number (¥AT0T T d=q1) ;

UID Number(d%a1):

m%a&m.mgémmm):
" so. FIRNo ‘State ‘District " PoliceStation ‘Description Of ‘Case Detalls of Conviction /
() ‘(nmﬁ 1 faaon ‘Acquittal

(wdy (@yfem) (@) (faam ;
f i | | (T AR & Freren)

t o e -

he accused(afige # Fuf:BAILED BY POLICE
not charge sheeted/PIR Not Prepared(3miy w3 gifde 7 fHe o Ry st & fRraon):

Si.No Name  Father's / Husband's | Date/Year of (Occu atlor ) T TvE e e
N name | l;;'%h ) P 0"! {ijdess | Type Of‘ ::L«i:;e tobe |
; am | G/ ofvmmam) | (i@l | (e wa .' |
» f { (wan) i(maﬁmaﬁmmmmm).
[l 1 %’Eﬁll’f‘:{ gmgfn VIJAY VEER Present Address : WITNESS, INJURED (HE ¥

ik E CHAMAN VIHAR PROVE HIS STATEMENYI!)LL




L P.S: GOKuL puy

——— e

—

FATHER: CHARAN
SAHIL | INGH

1

e

19

——

21

FIR No.: 0278/2023 N.C.R.B/ g ameaf}
LLF.-V [qfiga ala w-V

WALI, GALI, GANGA
VIHAR, BHOPURA,
GHAZIABAD, UTTAR
PRADESH, INDIA

Permanent Address :
CHAMAN VIHAR
WALI, GALI, GANGA
VIHAR, BHOPURA,
GHAZIABAD, UTTAR

PRADESH, INDIA —
Present Address: |

VILLAGE BHROURA,
MOBILE NO.
7015953595, SARAN,

BIHAR, INDIA
WITNESS, INJURED (HE WILL

Permanent Address : PROVE HIS STATEMENT)

VILLAGE HOLAMSI
KALA, SANJAY TYAGI
KA MAKAN, BAWANA,
BAWANA, OUTER
NORTH, DELHI, INDIA

JOGENDER
SINGH

FATHER: KRIPAL
SINGH

Present Address :
H.NO. B-40, GALI
NO. 7, WEST
KARAWAL NAGAR,
MOBILE NO.
9717552042, GOKUL
PURI, NORTH EAST,

i NESS, BROTHER OF DECEASED
DELHI, 110094, INDIA BT AN, (HE WILL PROVE HIS
Permanent Address : STATEMENT)

H.NO. B-40, GALI
NO. 7, WEST
KARAWAL NAGAR,
MOBILE NO.
9717552042, GOKUL
PURI, NORTH EAST,
DELHI, 110094, INDIA

NITESH
KUMAR

FATHER: DHARMVEER
SINGH

Present Address :
H.NO. A8/2, F/F,
GALI NO.1,
HARDEVPURI, NEAR
NATTHU COLONY,
MOBILE NO.
8859542727, GOKUL
PURI, NORTH EAST,
DELHI, INDIA WITNESS, BROTHER OF DECEASED
BABLU (HE WILL PROVE HIS

Permanent Address : STATEMENT)

H.NO. A8/2, F/F,
GALI NO.1,
HARDEVPURI, NEAR
NATTHU COLONY,
MOBILE NO.
8859542727, GOKUL
PURI, NORTH EAST,
DELHI, INDIA

Present Address :

MANOJ
KUMAR

FATHER: DHARMVEER
SINGH

H.NO. A8/2, F/F,
GALI NO.1,
ﬁﬁ??ﬁ}’fé’é‘fé‘@“ VITNESS, BROTHER OF DECEASED
MOBILE NO. ) BABLU (HE WILL PROVE HIS
9412665143, GOKUL STATEMENT)

PURI, NORTH EAST,
DELHI, INDIA

—
e
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M.CR.B/yr.#l.amel

—.P:5.: GOKUL PuR|
T LLEV ot gl w-v

FIR No.: 0278/2023

| Permanent Address | [
H.NO. AB/2, F/F,
GALI NO.1,
HARDEVPURI, NEAR
NATTHU COLONY,
MOBILE NO.
9412665143, GOKUL
PURI, NORTH EAST,
| ~ |DELHI, INDIA
! Present Address :
5 C-1/323, GAU NO.
25, KHAJURI KHAS,
MOBILE NO.
9990262084, GOKUL
PURI, NORTH EAST,
DELHI, 110094, INDIA

WITNESS, SON OF DECEASED

RAMKARAN. (HE WILL PROVE HIS

PAWAN
STATEMENT)

(3 KUMAR FATHER: RAM KARAN

permanent Address :
C-1/323, GALI NO.
25, KHAJURI KHAS,
MOBILE NO.
9990262084, GOKUL
PURI, NORTH EAST,

DELHI, 110094, INDIA

Present Address :

H.NO.1368, GALI NO.
15,, GAUTAM
COLONY, NARELA,
MOBILE NO.
9015298463, DELHI,

INDIA

Permanent Address :

H.NO.1368, GALI NO.

15,, GAUTAM _

COLONY, NARELA,

MOBILE NO.

9015298463, DELHI,

INDIA

Present Address :

{ H.NO. 4-5, 1ST

i FLOOR, POCKET-11,

! SECTOR 22, ROHINI,

MOBILE NO.

9910217910, DELHI,

INDIA

‘s
|
L

F DECEASED BABLU (HE

SALA O
OVE HIS STATEME!

WILL PR

FATHER: RANVIR

GAURAV  |cINGH

~

-

EASED BABLU (SHE

WIFE OF DEC
S STATEMENT)

WILL PROVE HI

HUSBAND: LT BABLU
KUMAR

permanent Address :
H.NO. 4-5, 1ST
FLOOR, POCKET-11,
SECTOR 22, ROHINI,
MOBILE NO.
9910217910, DELHI,
INDIA_____

Present Address :
H.NO. B-6,, BEGUM
VIHAR, BEGUMPUR,
DELHI, 110086, INDIA

2  DIVYA BHARTI

(HE WILL PROVE HIS STATEMENT)

Permanent Address :
H.NO. B-6,, BEGUM
VIHAR, BEGUMPUR,
DELHI, 110086, INDIA

Present Address @
H.NO.C-28, GALI NO.
3/22, VILLAGE

9 SONU FATHER: JASPAL

OWNER OF OCCURRENCE
PROPERTY (SHE WILL PROVE HIS

10

HUSBAND: NARESH
IAADHUBALA | iMAR SHARMA

GOKULPUR, MOB-
9540156409, GOKUL
PURI, NORTH EAST,

STATEMENT)
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P.S.: GOKUL PURI

PR No: 0278/2023 Ny
UF=V oA wfa -V

DELHI, 110094, INDIA

Permanent Address :
; _ H.NO.C-28, GALI NO.
Il 3/22, VILLAGE
1".’ . GOKULPUR, MOB-
i 9540156409, GOKUL
i - e o PURI, NORTH EAST,
e | . |DELHI, 110094, INDIA
i Present Address:
H.NO.C-246, GALI
NO.22/3, VILLAGE
GOKULPURI, PH.NO.
9560980407, GOKUL
PURI, NORTH EAST,
11 BIRAHAMPAL |FATHER: BHULE SINGH DELHI, 110094, INDIA) 111 PROVE HIS
Permanent Address : STATEMEPmE-
H.NO.C-246, GALI '
NO.22/3, VILLAGE
GOKULPURI, PH.NO.
9560980407, GOKUL
PURI, NORTH EAST,
DELHI, 110094, INDIA
Present Address :
C-266, GOKULPURI,
PHONE NO-
9910884626, GOKUL
PUR:-.* NOR‘I’(I)»!QL—‘ASTE)IA
DELHI, 110 ,IN
permanent Address : |
|
1

W
N

C-266, GOKULPURI,
PHONE NO-
9910884626, GOKUL

PURI, NORTH EAST,
DELHI, 110094, INDIA

_—_————/ T
Present Address :

ot e e 4

|

permanent Address : \
VIMAL ALIAS |FATHER: BIRAHAMPAL ;iéNz?z'fs'- 246, CAL - |tHEWILL PROVE HIS STATEMENT)|

13
i et GOKULPURI, PH. NO.
9910801588, GOKUL

; PURI, NORT:QEASJI.JIA ‘

‘ i o DELHI, 110094, | 1
A 1, 110094, INDIA;

Present Address :

VILLAGE KADORI,

THANA SAIFAL, PH.NO-

9447669389,

ETAWAH, u-r‘r)/lx:
N

PRADESH. | (HE WILL PROVE HIS STATEMENT)

FATHER: SHIVRAJ
s L SINGH permanent Address :
VILLAGE KADORL

THANA SAIFAIL, PH.NO-
0447669389,
ETAWAH, UTTAR
PRADESH, INDIA
present Address :
BELT NO. NO.
3302’N% PSm-:l.Hl
GOKALPURY, . |ARREST WITNESS (HE WILL PROVE
HC/Q“;\K“ GOKUL PURI, NORTH HIS STATEMENT)

EAST, DELHI, 110094,

KU
128094127 DA

R ; permanent Address :
L ,_________,.___,___,..___L____’______—————
EEE

s 8 B
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P.S.: GOKUL PURI

FIR No.: 0278

/2023 N.CR.B/qa.ftamt

I1F.~V [ gty aia em-V

BELTNO. NO.,
3302/NE, PS
GOKALPURI, DELHI,
GOKUL PURI, NORTH

|INDIA

HC/DEEPAK

KASANA
128108902

|

19

20

21

AS1/GAJENDER
SINGH
128882490

HC/RAGHUVI
R SINGH
128108012

DR GARVTA
SINGH

DR SWETA

| BELT NO. 2024/NE,

1

GOKUL PURI, NORTH

INDIA

Permanent Address :
BELT NO. 2024/NE,
PS GOKALPURI, DELHI,
GOKUL PURI, NORTH
EAST, DELHI, 110094,
INDIA

1/C- CRIME TEAM,
NORTH EAST, DELHI,
MOBILE NO.
9654010903, NORTH
EAST, DELHI, INDIA

permanent Address :
1/C- CRIME TEAM,
NORTH EAST, DELHI,
MOBILE NO.
9654010903, NORTH
EAST, DELHI INDIA
Present Address :
PHOTOGRAPH, CRIME
TEAM, NORTH EAST,
DELH!, PH NO.
9711275399, NORTH
EAST, DELHI, INDIA

permanent Address :
PHOTOGRAPH, CRIME
TEAM, NORTH EAST,
DELHI, PH NO.
9711275399. NORTH
EAST, DELHL, INDIA
Present Address :
DOCTORJR, GT8B
HOSPITAL, DILSHAD
GARDEN, NORTH
EAST, DELHI, INDIA

permanent Address :
DOCTOR JR, GTB
HOSPITAL, DILSHAD
GARDEN, NORTH
EAST, DELH|, INDIA
Present Address :

permanent Address :
CMO, GTB HOSPITAL,
DILSHAD GARDEN,
NORTH EAST, DELHL,

EAST, DELHI, 110094,
{Present Address :
PS GOKALPURI, DELHI,
EAST, DELHI, 110094,

Present Address : |

WITHESS OF SEIZED AIR
COMPRESSOR

/

TO PROVE SOC REPORT

.

TO PROVE SOC REPORT
PHOTOGRAPHS WITH
CERTIFICATE U/S 6SBIE ACT

]

TO PROVE MLC NO.
8/3088/46/2023 OF INJURED
SAHIL AND PROVE BROUGHT
DEAD OF BABLU KUMAR MLC NO.
8011024/06/2023

TO PROVE MLC NO.
B/3088/46/2023 OF SAHIL &
8/3089/46/2023 OF DEEPAK

AND PROVE BROUGHT DEAD OF
BABLU MLC NO.
BD/1024/06/2023 & KARAN MLC
NO.BD/1022/06/23

INDIA

DR PARTH
YADAV

Present Address :

Permanent Address :

DOCTOR SR, GT8

TO PROVE RESULT OF MLC NO.
B/3088/46/2023 OF INJURED
SAHIL

24
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P.S.: GOKUL PURI

l‘—\,

DR MONU
YADAV

FIR No.: 0278/2023

N.CR.8/q.dh.amtaft

TIF-V /qhiga afa e~V

"~ |Present Address : [
|

HOSPITAL, DELHI,
DILSHAD GARDEN,
NORTH EAST, DELHI,

DOCTOR JR, GTB
HOSPITAL, DILSHAD
GARDEN, NORTH
EAST, DELHI, INDIA

Permanent Address :
DOCTOR JR, GTB
HOSPITAL, DILSHAD
GARDEN, NORTH
EAST, DELHI, INDIA
Present Address :

O PROVE XRAY REPORT OF MmLC

B/3089/46/2023
DEEPA

NO. B/3088/46/2023 OF

INJURED SAHIL& MLC NO.
OF INJURED

PAK

23

DR
SHITANSHU
RAJ

DOCTOR JR, GTB
HOSPITAL, DILSHAD
GARDEN, NORTH
EAST, DELHI, INDIA

permanent Address :
DOCTORJR, GTB
HOSPITAL, DILSHAD
GARDEN, NORTH
EAST, DELHI, INDIA__
Present Address :

GTB HOSPITAL,

24

DR KARTIK
SAXENA

25

26

DR KRUNAL

DR APOORVA
AGGARWAL

Present Address :

Present Address :

DILSHAD GARDEN,
NORTH EAST, DELHI,

INDIA

Permanent Address :
GTB HOSPITAL,
DILSHAD GARDEN,

INDIA

Permanent Address :
DOCTOR SR, GT8B
HOSPITAL, DILSHAD
GARDEN, NORTH
EAST, DELHI INDIA

Permanent Address :
DOCTORJR, GTB
HOSPITAL,, DILSHAD
GARDEN, NORTH
EAST, DELHI INDIA
Present Address :

PG RESIDEN, GTB

27

DR DIVYA
KUMARI

HOSPITAL, DILSHAD
GARDEN, NORTH
EAST, DELHI, INDIA

Permanent Address :
PG RESIDEN, GTB
HOSPITAL, DILSHAD
GARDEN, NORTH
EAST, DELHI, INDIA

Present Address :

B/3089/46/2023
DEEPA

-

TO PROVE RES
B/3089l46/202

NORTH EAST, DELHI,
-

TO PROVE CT SCAN REPORT OF

.

TO PROVE MLC NO.
OF INJURED
K

ULT OF MLC NO.
3 OF INJURED
AK

DEEP.

DEEPAK

TO PROVE PM REPORT OF
DECEASED BABLU KR.

)y

TO PROVE PM REPORT OF
DECEASED BABLU KR.& RAM
KARAN

TO PROVE PM REPORT OF

28

DR TARUN

{UMAR SINGH

DOCTOR SR, GTB
HOSPITAL, DILSHAD
GARDEN, NORTH
EAST, DELHI, INDIA

DECEASED BABLU KR. & RAM
KARAN

25
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f OKUL PURI .
st GOMULPURL P GOKUL py
— 4 FIR No.: 027812023 N.C.R.B dhameaft

TF-V/ e

Permanent Address :
DOCTOR SR, GT8
HOSPITAL, DILSHAD
GARDEN, NORTH
___|EAST, DELHI, INDIA
Present Address :
BELT NO.97/NE, PS
GOKALPURI, DELHI,
GOKUL PURI, NORTH
EAST, DELHI, 110094,

INDIA

WITH FIR NO.278/2023 &
CERTIFICATE U/5 658 IEA

51/AMAR PAL
128862257

Permanent Address :
BELT NO.97/NE, PS
GOKALPURI, DELHI,
GOKUL PURI, NORTH
EAST, DELHI, 110094,
INDIA )

Present Address :
ASSISTANT DIRECTOR
(ISH), INSPECTOR
UNDER THE FACTORY,
ACT,.w1948, 5
SHAMNATH MARG,

DELHI, 110054, INDIA REP O F

NSPECTION

JNORTH

IR/2023/861 %t:IAL

permanent Address : E;{?gﬁ%ﬁ&i%ﬂisoun
NT DIRECTOR

ASSISTA DEPT) GOVT.OF NCT OF DELH!

TO PROVE MACHINE |
NO. FD/AD

DEEPASH
30 BANSAL
(ISH), INSPECTOR

UNDER THE FACTORY,
ACT, 1948, 5

SHAMNATH MARG,
DELHI, 110054 INDIA

| Present Address :
! DELHI, GOKUL PURI, | :

|
| NORTH EA&ST.ADELHI. |
0, INDI !
i INVESTIGATION OFFICER

{ ASST.SI |
| (ASSISTANT !
31 | e | 04/03/1972
INSPECTOR) | permanent Address : | |
| /MANVEER | | DELHI, GOKUL PURI, ! |
| 128930690 ' NORTH EAST, DELHI, | |
S A D T i N . S e |
141f FR is false (F.R. false), indicate action taken or proposed to be taken u/s 182/211 LP.C (af stz Raré FAH 2 @ W
a=ta it g Fgar w1 e

<d. S ara 182/211
poratory analysis (wavaTer 7 frg T f g or st wiw):

i Sae o e Sl ain g et e wr )
I, '

R (& ARy 01/07/2023 1 7 ASI @ DD No-55A, J Iaell

LAR NO 5 WALI GALI

g
GALI NO-3/22 gokalpur GAON PIL
YAHA PAR CYLINDER FATA THA

7o grend g 9
yeft 76 Incident Address:
Incident Description : CALLER BOL RAHA H Kl

ED HUE THE 2 LOGO KO HOSPITAL LE KAR CHALE GY 1 MOKE

15Result of L2

JISME 3 LOG INJUR
PARnl;ﬁﬁa?gm%;mg%@S%é;gN KL%AAR N% 3302/r\u—:sn§§lTFPr
Tifer TRt A0 3/22 W o1 Gl el 31X I X AT
;ﬁg?aﬁAlRmmmganqawaﬁzmﬁg’tw Wﬁ%mﬁmﬁzm
gmmaﬁzﬂwﬁm mwﬁwmmganenaqzﬁaem’r T AIR TFISR 3 UTH dcT
ganqamaﬁraé’rtm%?ﬁﬁmoeadBodyasmaGTBaﬁzﬁﬁamwsﬁg@ﬁ
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FIR No.: 0278/2023 N.CR.B/ Al
iF-V /i ata oV

t;//,@l‘.!l
red & ARIEE) zafray ‘ .
I e T aﬁaﬂw%a%ﬁofﬁjﬁmgggnma et = T <A 1 PCR 5t E
£ s/0 H.NO 4-5 IST FLO MLC NG, BD/1024/06/2023 T 3T T4
fggfzoucHT ¥ EAD S CR SEC -22 PKT-11 ROHINI DELHI AGE 38 #T7
KOWN R/O UNKOW a R & MLC NO. BD-1022/06/2025 0
30“8};\/3% e Dr 4T 4 BROUGHT DEAD #Te 2T 2
/23 3 & 5[0 R &k g R/O e el
at GOKALPURI H.NO €=

AGE 33 mﬂg@géﬁﬁﬂm Dr Tga & A/H/O T8t e
.00 PM at 1/7/2023 as Stated by Self @€ U/O Statemen
S/0 =TT R/O H.NO

3/22 Aroun
- greraT @ MLC NO. B.3088/46/2023 3T
GOKALP;J%(?,E,L\,,H' ;‘\fE 22 g o P qz Dr @1gdl 7 A/H/O AIR Comp
. at 1/7/23 Around H.no 3/22 C Block Gali as Stated by Brought
A e A A ¥ Injured Deepak &
g AT A

Blast at

?n§3$SUh3$|§£%State§$ fir fora:':ﬂ
ahi = ekl %ai@ﬁasmmm
77 ASI 2T Dead B%%T aZrT %TB ﬁagrﬂ T %c ﬂ/i;ruw KUMAR :Jﬂ%

a FSL g % erd] a1

mﬁéa&@amqﬁﬁmmg‘rﬁrﬁ%g@mm | Frgor MLC ¥, pCR Call &
zore q e U/S 587/304A/337 lpcmaﬁa@mmaﬁ skl
a’fa‘é’faﬁ?ﬁnﬁu’{ﬂ%CrimeTeam%nﬁ?ﬂﬂ
qﬁa»‘r@rarvﬁmﬁ

KUMAR @1 g1 a7
s forg @ FSL Team fher a1 Inspection
' e aman a FIR g a7
R S AW

P.S.; GOKUL PURI

L PURI

ograph
TR
gttt s e Hw &R

zame ] &Y 77 AS
154/NE, PI5 No.

w5 & |
arr?raqrrﬁamASI 3|C Crime T€
28882490, Mobile No. 96
Photographer HC Raghuvir singh No
9711275399, Photographer, i North East, D
161 Cr.PC o ad1 Ram Ka
NO. 7 e 2ot -94 age -52
Fregg, o1 A AT u/s 161 Cr.PC Famamweael s
- 02/07/2023 2 77 AS| 7 i lq@in:vrsrtﬁmASl?f
Bablu Kumaraméﬁﬁsrgmrtsm et e g R/0 H No-A-8/2, FIF Cali No-1 3
T;% TR TN _93, Age - 43 g, M No—8859542727 a
g R/oH NO—A—8/2,F/F,Ga|i No-1 R e AT A
-9412665143@ en s U/s 161 Cr.
R/OH NO.C-1/323 GALI NO.25
Fen ea U/s

gggﬁS/o
_93 ,age 36 ad, M No
% g ued S/o THATT
@gﬁ NO-9990262084 g ot
161 Cr.pC forar S 25 # a@ Birahampal s/0
o H.No. c-246 Gali No.22/3 Village Gokulpuri Delhi Age-65 Yrs
C-266 Gokulpuri Age-30 Yrs Phone No-
No. C-246 Gali No.

seema WO Rahul RO
rahampal SinghR /0O H
015884 Deepak S/0 Shivraj

0
52/3hv”/lagvelcoml’< ; hhi Age-65 Yrs Ph-99108
ingh R/o Vilag€ adori Thana Galfal Diss - ltava U.P Age-30Y
3 off qgeng B T u/s 161 Cr.PC &R RRY S WWQ l rs Ph.9447669389
w%imzzﬁASl 3 GTB Hospital # Mortuary # ga® Bablu Kumar S/0 Dharamveer

Theenu 5/0 Bi

9

27
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UL PURI .
[t GoKULPURL P53 GOKUL PURy
v e FIR No,: 0278120 '
' 2
3 N.CR.B/qr.dhameift
i1~V [ghipa ala w-V

F4)5 18t Floor, Sector 2
ﬂ/o 2) Pocket ;
/#1223 @ AT Ram Ka 11, Rohini, Delhi
/105, Delhi, Age 60 xaran $/o Lehi Singt R aos ol ko %, Kl
/ postmortem T Bablu Ku PM No. 1077/23 T Postr C-1, Gall No, 25, Khajur
' &g Ram Karan &I D mar &1 Dead Body ! 5% 112 Nt e
fam® o ead Body @ g & W7 Nitish Kumar % garel far
bt 04/07 /2023 <1 71 AS| TR BT A Pawan Kumar 3 garret faar 7 |
g T TGE ST TR AL Eﬁﬂ@mmm st 4 e aeT g M) A A
R I ) mwmmmﬂa'fﬁ%'ﬁaﬂﬁﬁmAsmmwmm
%mm S SXex 5 W I YW § A Eﬂi’*—"Eﬁfﬂ'(if?ftb’cféfﬁfCompressorBlast
R W H.No. G-12, Gali e AS| 7 G HC Arun g0 ST
=N D , Gali No.2, Ganga Vihar, Delhi qgmaﬁmg@mmgnﬁ

AS| 3 Tie aeTTaR exere o Vvirend
ra Kumar
T ASI A ¢ Heh CRATa 3T tr{a-aﬂm%i%ﬁﬂ%4—5%=f
rnaﬁa’&rtr%ﬁ%mmi‘fm%mﬁraﬁﬁa‘
A 3 et @ e

U@ﬁma‘mzs?nﬁwmz:ﬁw i
ﬁmm%@@mﬁwwm@ﬁamm
MW?IWWWWWsﬁmammmm
mﬁmamﬁaﬁmzﬁﬁas’mﬁlﬁmﬂaﬁmﬂm
%%@Tnma‘ramtﬁ@ﬁ%l
a Kumar s/o Dalpat vadav R/0 H.No. 6712, Gali No.2,
Faedl zam # g

SHeril
=g arg ASI 3 getom Virendr
[ [ 5 Yrs @l

virendra Kumar @I o ST g foparT & UTEIG
Cal SEl Babluzﬁgﬁmms/oaﬂﬁmmoﬂf—s
ge -31 2910 & WIS

/-
#=iw 08 07/2023 71 A
i 1o Rl -age - WW—QQIOZl
15, Gautam Colony, Narela,
atﬁ?ﬁ?fa:ﬁwm u/s 161

S mEd & 4
r S/o Dalpa Yadav R/grrfa-l.m i
kX i o T |

-22 g
NO. 1368, Gali No.

p
vS/o Ranvir singh R/0 H.
Mobile N 9015298463
pressor =
L

pelhi,
Cr.pC €l #17F 15 & _ .
iz 20/97 2023 @ mASl%gaﬁneﬁizgmasaaﬁmanr Com
aw?'rSoznu/ﬁ A He A0 2838779690 mﬁﬁmﬂsamngrmﬁaaﬁm et e
& oft, st Sonu 5/o Jaspal R/Q H.No Begumpur,
Delhi-110086 gifore 4T amran @ 77 AS| X Notice U/s 160 Cr.PC
aﬂaﬁm‘ﬁﬂ%z&mﬁmﬁaﬁ%w Blowing Machi ;
Faridabad 3 aoer & # vadav ], Gokalpuri @ @l 21 &1 oft 2 T Compressor
fereman 41| g %7 A ﬁmﬂmmﬁmmm%ﬁmwm

ot fem i qﬂﬁ“gaﬂa?ﬁqﬂ'ﬁﬁsﬂﬁaﬁaﬁm

IR TorEn

a4
a8 7 abloo &1
ugmzs%’ﬁwmﬂaﬁ%ﬂmmﬂmﬁwmmlsmmﬁnm
sﬁgaqmﬁm@fﬁgl

| 7 Sonu s/o Jaspal R/0 H.No.

10

B-6, Begum Vihar, Begumpur, Delhi-
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e _FIRNo.: 02
No.:0278/2023  n.cRrB/graftamedt
TIF.-V Jqfbpa afa e -V

#0086 B! BINT ABST T Crim

Tea

ol T &l SOC Report g e Team Office PS W ot 1.5
Photographs G Pk TS vt AS1 3 e e

gﬂ,ggf | R
S aqviilﬂ Aq ASI maﬂ(—vﬂ
S 103 3 e sy A 22, Village Corlps Bolh Agesy vramobe
Reh -53 ® 3 aderrar s i nNge-os o1 "m‘
72T Y WT&%@? " C-28 Fit i 27/(?3/%?3% é@a ”%’s’}?m
1 & 3 gRErR & gm%a?mﬁam’ﬂmﬁqmmmmo%mozz
a;rqﬁ?{snmmﬁgq% mﬂéaﬁsﬁﬂ%mqﬁﬂmﬁﬂa3'30pm R
@ﬁﬁﬁmmqﬁmﬁAlrmWW%ﬁaﬁgﬁsﬁninjufed%’G?r:«;(ﬁﬁaréré
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Py
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3 02TT mﬁﬁﬁrﬁ%ﬁ& wﬂtrz ; st grar fA@d &l
:00pm u¥ Qre X gl AT ;
3 At ama_d
cosl aarmgg'&ﬁammaﬁﬁ?ﬁ o

zﬁﬁg?ﬁgg mﬁﬁgﬁ%%amgﬁa T < g
ye Sl T pC 7t Rt T S AW

o A
el § T
= C.T.B Hospital # il @
ﬁ%maéc.T.B. Hospital & sl & o Forger =@ U/s 161 Cr.
w6 | .
i Marg,
27 g Inspector Mechanical, Govt of N.C.T. of Delhi, 5, Samnath
New Delhi g1 g1 &el BT Inspection e & Raic g1 n AT Wigd @i adl
088/23 3 Sahil S/o Charan Singhd MLC No. B-3089/23
Zi@er GTB Hospital 0¥ AdTeT g T A W
ior Officer e AT g A

MLC No. B-3

Deepak S/o Vija veer Singh T I

=l W%aﬁg Grievous @Gt %ﬁ%ﬂ;ﬁ Discuss Sen

u/s 337 IPC e U/s 338 IPC A

étﬁatﬁﬁﬂmASl ¥ Gas Compressor fra? Blast 1 @l & areTd gE & Bl e e,

. e gied # a1 T e T & el €l

~ ryic 30/09/2023 #r Asrea Sahil S/o Chan Singh R/o Village

sanjay Tyagi ka Makan, Bawana, Delhi, permanent- Village Bhroura

. Chhapra, Bihar, Mobile No. 7015953595,, age 22 Yrs & el IEEEl

2 3 o7 mefT Repair A T i L | i 01/07/2023 Y ATl SisEH
% St mTfor | & @ o # HNo.

Industrial Area, Bawana 7 g
ge Gokalpur & seiiT HEf Y SYh he & foq 37T AT | Y R 91

11

Holambi Kala,
P_S,-— District-

C-181, Sector 5,
3/22, Gali No.3, Villa

- 29
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/ ____,..—-——'—___________‘—
14 {ML No. 8/3089/46/2023 of _________“L,._,-———
e ML o e
15 g scan Report of Deepak ___—_____i,___———
16 rrest Memo ]
.
17 nal Search Memo "
e I
tement of accused N 1
|
[P SIS
abandinama ;
. S
12

17 Refer No

18Despatched on (g & [

19List of enclosures . As annexed (gorwdl B )
[ petails of Documents

l 6 pil related DD entry
l 7 rCR Form
8 d Certificate Us 658 IE Act for Photographs

§

11 E e !

12 ealing photographs of Occurrence property (2)

13 L No. 8/3088/46/2023 of Sahil+ X Ray plat with Report
Deepak + X Ray plat with Report
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e FIR No.: 0278/2023 Aot
.C.R.B/q.41.am.
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A TISe [T ST ST T ford é}mg,t?y' CP, PCR(HQ) New Delhi & &1t

Gﬁmﬁﬁﬁﬁﬁmmﬁammcam W?%' i

Dalpat Yaday R/o H.No. G-12, Gali No.2, Gan i, a¢ e
e g e T U/ 287/304A/338 IPC ga Vihar, De 2% o s
| %%gd;ag@gﬁm%ﬁ u/s 2:5%304A/338 IPC w%mm%@%u
gwﬁamﬁméaﬁl o T a7 S
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T/’G-()-_K‘u‘L PURI .5 GOKUL-—EQB'—.._.___,______ FIR No.: 0278/2023 N.C.R.B/ qa.ameal
e 2 iV g aa eV
fsr fratement Us 161 crre . =
fw pMRewenNo l076-20n3ciDeceasedtbe | 2 |

/ /34 equest for PM of Deceased 8ablu b. e ™ e -—-—~—'—-~~1—”-‘—““”“
25 orm No. 25.35(1)(B) of Deceased Bablu 1 v
26 LC No. BD-1024-06-2023+ Other Paper of Deceased Bablu ' e

,‘jz”_._gjha‘t_er‘ngﬁﬁpf ldennﬂcatlon of Deceased Bal;lu Dead t!ody B _MG_—#—’—F
28 Dead Body of Deceased Bablu Handed over 5||p S | l—w—._# N
29 eath Centificate of Deceased Bablu _’__—_———_
30 Statements with ID's related with Deceased Bablu _41_’_,_,_4
3 PM Report No. 1077-2023 of Deceased Ram karan 2
32 Fequest for PM form of Deceased Ram karan 1
33 Form No. 25.35(1)(B) of Deceased Ram karan 1
34 "MLC No. BD-1022-06-2023+ Other Paper of Deceased Ram karan 2
35 jdentiﬁcation of Deceased Ram karan Dead Body 2
36 Dead Body Deceased Ram karan Handed over Slip 1
37 beath Certificate Deceased Ram karan ’J’_,j
38 Sratements with ID’s related to Deceased Ram karan 4
38 ::onviction slip 1 l_)

Signature of Investigating Officer submitting final
. ;;',’?‘,’,;‘#.!,‘5,’3,;{4’ o e e T e ) % FEat)
Name(TH): MANVEER
- Rank(q2):ASST. SI (ASSISTANT SUB-INSPECT OR)
- PIS No.(d.): 28930690
Belt No.(¥.):539/NE

Signature of Officer in charge of Police Station
(Inspector/SHO)

Name(Tm):PARVEEN KUMAR
Rank(we): | (INSPECTOR)
PIS No.(¥.): 16940054

Forwarded by ACP/Sub. Division
Name(Tm);

Rank(me):
PIS No,(d.);

13
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